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MINISTRY OF COMMERCE AND INDUSTRY (=

(Department of industrial Policy and Promotion) r =
NOTIFICATION

New Delhi, the 4th Sepreimber, 2012

GS.R.665(F).— In exercise of the powers conferred by the proviso to articl

following rules regulating the method of recruitment to the posts of Law Officer and Programmer/IT Specialist in the Ministry of
Commerce and Industry, Department of Industrial Policy and Promotion, Trade Marks and Geographical Indications Registry in the Office
of the Controller General of Patents, Designs and Trade Marks, namely: -

e 309 of the Constitution, the President hereby makes the




=
1. Short title and commencement.~ (1) These rules may be called the Ministry of Commerce and Industry, Department of
Industrial Policy and Promaotion, Office of the Controller General of Patents, Designs and Trade Marks, Trade Marks and
Geographical Indications Registry, Law Officer and Programmer/IT Specialist, Group ‘A’ Posts Recruitment Rules, 2012.
(2) They shall come into force on the date of their publication in the Official Gazette.
2. Application.- These rules shall apply to the posts specified in colurmn 1 of the Schedule annexed to these rules,
3. Number of posts, classification, pay band and grade pay or pay scale.- The number of the saiq posts, their E
classification pay band and grade pay or pay scale attached thereto, shall be as specified in columns 2 to 4 of the said Schedule. o
4. Method of recruitment, age limit, qualifications, etc.- The methad of recruitment, age limit, qualifications and other Z
matters relating thereto shall be as specified in columns S to 13 of the aforesaid Schedule. ;
5. Disqualification.- No Person,- 'g"
~(a) who has entered into or contracted a marriage with a person having a spouse living; or é
(b) who, having a spouse living, has entered into or contracted a marriage with any person, z
shall be eligible for appointment to the said post: ;
=
Provided'that the Central Government may, if satisfied that such marriage is permissible under the personal law applicable
to such person and the other party to the marriage and that there are other grounds for so doing, exempt any person from the
operation of this rule. : :
=
>
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6.

Power to relax.-
order, for reasons to be recorded in writing and in ¢

Where the Central Government is of the opinion that it is necessary or expedient so to do, it may, by
onsultation with the Union Public Service Commission, relax any of the

provisions of these rules with respect to any class or category of persons.

7. Saving.- Nothing in these rules shall affect reservation, relaxation of age limit and other concessions required to be
provided for the Scheduled Castes, the Scheduled Tribes, ex-servicemen and other special categories of persons in accordance
with the orders issued by the Central Government from time to time in this regard. '
\ SCHEDULE
Name of Number of Classification. Pay band Whether Age limit for direct recruits.
post. post. and grade selection
pay or pay post or
scale. non -
selection
post.
1 2 3 4 5 6
1. Law 1* General Pay band -3 | Not Not applicable.
Officer. (2012) Central Service, | Rs.15,600- applicable.
Group ‘A", 39,100/-

*Subject to Gazetted, plus grade

variation Non- Ministerial. | Pay

dependent on Rs.5,400/-.

workload.

| Educationai | Whether age and educational Period of Method of recruitment whether by direct recruitment or by promotion or by

and other qualifications prescribed for probation, if | deputation / absorption and percentage of vacancies to be filled by various

qualifications
required for

direct recruits will apply in case
of promotees.

any.

methods.

applicable.

direct
recruits.
7 8 9 10
Not applicable. Not By deputation (including short-term contract).”
Not applicable.
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(i
In case of recruitment by promotion / deputation / absorption, grades If a | Circumstances in which Union Public Service
from which promotion / deputation / absorption to be made. Department | Commission is to be consulted in making recruitment.
al
Promotion
Committee
exists, what
- is its
composition
11 12 13
{ Deputation (including short-term contract): Not Consuitation with the Union Public Service
applicable. Commission necessary on each occasion. = .
Officers of the Central Government or State Governments or Union T
territories or- Universities or Recognised Research Institutions or Public )
Sector Undertakings or Semi Government or Statutory or Autonomous r::
Organisations,- . :
(a){i) holding analogous post on regular basis in the parent cadre or O
Department; or =
‘ . z
(i) with two years’ regular service in the grade in pay band-2 of Rs.9,300 §
- 34,800/- plus grade pay of Rs.4800/- or equivalent in the parent -
cadre or Department; Ye
. —
z
or 3
~
(Hi) with three years’ regular service in the grade in Pay band - 2 of %
Rs.9,300 - 34,800/- plus grade pay 4600/~ or equivalent in the parent =
cadre or Department; and z
{b) possessing the following educational qualifications and experience:-
Essential:
(I) A Degree in Law from a recognised University. ) )
(I1) Three vyears experience in handling legal matters in a Government §
Department or University or Research Institution or Public Sector =
Undertaking or Semi-Government or Autonomous or 'Statutory o
h A
b)_
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Organization.

Desirable:

{1) Administrative experience of one year.

(II) Undergone foundation course in computer .in Institute of Secretariat
Training and Management or any other in-service training institution
under the aegis of State Government. . .

(I11I) One year experience in handling matters refating to the Trade Marks
Act, 1999 (47 of 1999). .

Note 1: The period of deputation (including short-term contract) including
the period of deputation (including short-term contract) in another ex-
cadre post held immediately preceding this appointment in the same or
some other organisation or Department of the Central Government shall
ordinarily not exceed three years.

Note 2: The maximum age limit for appointment by deputation {including

‘short-term’ contract) shall be not exceeding 56 years as on the closing

date of receipt of applications:

Note 3: For the bfurpose of appointment on deputation basis, the service |

rendered on a regular basis by an officer prior to Ist January, 2006 or the
date from which the revised pay structure based on the recommendations
of the Sixth Central Pay Commission has been extended, shall be deemed
to be service rendered in the corresponding grade pay or pay scale
extended based on the recommendations of the said Pay Commission
except where there has been merger of more than orie pre-revised scale
of pay into one grade with a common grade pay or pay scale, and where
this benefit will extend only for the post(s) for which that grade pay or

pay scale is the normal replacement grade without any upgradation.

1 2 3 4 5
2. 1* General Pay band -3 Not Not applicable.
Programmer/ | (2012) Centra! Rs.15,600- applicab
1T Specialist. Service, 39,100/~ plus | le.

*Subject to | Group ‘A, grade pay
variation Gazetted, Rs.5,400/-.
| dependent | Non-

on Ministerial

workload.
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7 8 9

10

Not applicable. Not applicable. Not applicable. By deputation (including short-term contract).

11 o

12

13

Deputation (including short-term contract):
Officers of the Central Government or State Governments or Union territories or Universities or
Recognized Research Institutions or Public Sector Undertaking or Semi Government or Statutory
or Autonomous Organisations, - :
(a)(i) holding analogous post on regular basis in the parent tadre or Department; or
(ii) with three years' regular service in the grade in pay band - 2-of Rs.9,300 ~ 34,800/- plus
grade pay of Rs.4600/— or equivalent in the parerit cadre or. Department; or
(lii)with eight years’ regular service in the grade in pay band-2. of Rs.9,300 - 34,800/- plus
grade pay 4200/~ or equivalent in the parent cadre or Department; and
(b) possessing the following educational qualifications and experience :-
Essential: -
{I} Bachelor's Degree in Engineering in Information Technology or Computer Science
or
Masters’ degree in computer application from a recognised Univertisy or Institute,

or

‘B’ level Diploma under Department of Electronics Accreditation of Computer Course Scheme.

(II) Three years’ experience of electronic data processing work in any Department or
Organisation of the Central Government or State Government or Union territory or University or
Recognised Research Institution or Public Sector Undertaking or Semi Government or Statutory
or Autonomous Organisation out of which at least one year experience should be in actual
programming on an electronic computer,

Not applicable.

Consuitation with the
Union  Public  Service
Commission necessary
on each occasion.
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Desirable:
(1) Master’s Degree in Engineering in Information Technology or Computer Science from a
recognized University oF Institute.

(I1)AL least six months training in Computer Programming or System Design or Analysis in a
recognised Institute.

(111) Working experience of one year in one or more pragramming languages, networking and
Internet technologies including International Telecommunication Union (ITU) standards in any
Department or Organisation of the Central Government or State Government or Union territory
or University or Recognised Research Institution or Public Sector Undertaking or Semi
Government or Statutory or Autonomous Organisation.

Note 1:The period of deputation (including short-term contract) including the period of
deputation (including short-term contract) in another ex-cadre post held immediately preceding
this appointment in the same or some other organisation or Department of the Central
Government shall ordinarily not exceed three years. .

am

Nate 2: The maximum age limit for appointment by deputation (including short-term contract)
shall be not exceeding 56 years as on the closing date of receipt of applications.

Note 3: For the purpose of appointment on deputation b:asis, the service rendered on 2 regular |.

basis by an officer prior to 1st January, 2006 or the date from which the revised pay structure
based on the recommendations of the Sixth Central Pay Commission has been extended, shall
be deemed to be service rendered in the corresponding grade pay or pay scale extended based
on the recommendations of the said Pay Commission except where there has been merger of
more than one pre-revised scale of pay into one grade with a common grade pay or pay scale,
and where this benefit will extend only for the post(s) for which that grade pay or pay scale is
the normal replacement grade without any upgradation.

|

| . No. 2/472009-1PR-1]
0. V. PRASAD, Jt. Secy.
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NOTIFICATION

New Delhi the dih September, 2012

-

iS.R.666(E)— In exercise of the powers conferred by the proviso to article 309 of the Constitution, the President héreby makes the
following rules regulating the method of recruitment to the posts of Public Information Officer, Accounts Officer and Accountant in the

Ministry of Commerce and Industry, Department of Industrial Policy and Promotion, Patent Office in the Office of the Controller General
of Patents, Designs and Trade Marks, namely: -

1.

Short title and commencement. - (1} These rules may be called the Ministry of Commerce and Industry, Department
of Industrial Policy and Promotion, Patent Office in the Office of the Controlier General of Patents, Designs and Trade
Marks, Public Information Officer, Accounts Officer and Accountant, Group ‘B’ Posts Recruitment Rules, 2012.

(2) They shall come into force on the date of their publication in the Official Gazette,
Application .~ These rules shail apply to the posts specified in column 1 of the Schedule annexed to these ruies.

Number of posts, classification, pay band and grade pay or pay scale. - The number of the said posts, their

classification, pay band and grade pay or pay scale attached thereto, shall be as specified in columns 2 to 4 of the said
Schedule.

Method of recruitment, age limit, qualifications, etc. - The method of recruitment, age limit, qualifications and other
matters relating thereto shall be as specified in columns 5 to 13 of the aforesaid Schedule.

Disqualification. - No Person,-

(a) who has entered into or contracted a marriage with a person having a spouse living; or
(b) who, having a spouse living, has entered into or contracted a marriage with any person,
shall be etigible for appointment to the said post:

Provided that the Central Government may, if satisfied that such marriage is permissible under the personal law applicable

to such person and the other party to the marriage and that there are other grounds for so doing, exempt any person from
the operation of this rule. ‘
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Power to relax. - Where the Central Government is of the opinion that it is necessary or expedient so to do, it may, by
order, for reasons to be recorded in writing and in consultation with the Unien Public Service Commission, relax any of the
provisions of these rules with respect to any class or category of persons.

Saving. — Nothing in these rules shall affect reservation, relaxation of age limit and other concessions required to be provided for
the Scheduled Castes, the Scheduled Tribes, ex—servicemen and other special categories of persons in accordance with the orders

~ issued by the Central Government from time to time in this regard.

SCHEDULE

Name of post. Number of | Classification. | Pay band and Whether Age limit for direct recruits.
post. grade pay or | selection post or
pay scale. non-selection
" post.
1 2 3 4 5 6
1. Public 1* General Central | Pay band-2 Not applicable. Not applicable.
Information (2012) Service, Group Rs.9,300-
Officer. | 'B’, Gazetted, 34,800 plus
*Subject to | Non-Ministerial. | grade pay
variation Rs.4,600/-.
dependent
on
workload.
Educational and other | Whether age and | Period of probation, | Method of recruitment whether

qualifications required for direct

recruits.

educational
qualifications
prescribed for
recruits will
case of promotees.

direct
apply in

if any.

by direct recruitment or by
promotion or by deputation /
absorption and percentage of
vacancies to be filled by various
methods.

8

9

10

Not applicable.

Not applicable.

Not applicable.

By deputation {including short-term
contract).

Ehielr 14 Pl
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In case of recruitment by promotion/deputation/ absorpti&n, grades
from which promotion/ deputation/absorption to be made.

If a Departmental

Circumstances in

Promotion - which Union Public
Committee exists, | Service Commiission
what is its | is to be consulted in
- composition, making recruitment,
11 i 12 i3
Not applicable. Consultation with Union
Deputation (including short-term contract): Public Service

Officers of the Central Government or State Governments or Union territories or
Recognised Research Institutions or Public Sector Undertakings or Semi

| Government or Statutory or Autonomous Organisations, -

(a)(i} holding analogous post on regular basis in the parent cadre or
Department; or

(ii) with five years’ regular service in the grade in pay band-2 of Rs.9,300 -
34,800/- plus grade pay of Rs.4200/- or equivalent in the parent cadre or
Department; and

(b) possessing the following educational quaiifications and experience:-

Essential:

(I) Degree from a recognised University ; "

(I1) At least two years experience in handling the. Public Relations work in the
Central Government or State Governments or Union territories or Recognised
Research Institutions or Public Sector Undertakings or Semi Government or
Statutory or Autonomous Organisations.

Desirable:

Diploma in Journalism or Mass Communication from a recognised University or
Institution.

Note 1: The period of deputation (including short-term contract) including the
period of deputation (including short-term contract) in another ex-cadre post
held immediately preceding this appointment in the same or some other
organisation or Department of the Central Government shall ordinarily not
exceed three years.

Commission necessary
on each occasion.
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Note 2: The maximum age limit for appointment by deputation (including short-
term contract) shall be not exceeding 56 years as on the closing date of receipt
of applications. :

Note 3: For the purpose of appointment on deputation basis, the service
rendered on a regular basis by an officer prior to 1* January, 2006 or the date
from which the revised pay structure based on the recommendations of the
Sixth Central Pay Commission has been extended, shall be deemed to be service
rendered in the corresponding grade. pay or pay scale extended based on the
recommendations of the said Pay Commission except where there has been
merger of more than one pre-revised ;scaleof pay into one grade with a
common .grade pay or pay scale, and where this benefit will extend only for the
poét(s) for which that grade pay or pay scale is the normal replacement grade
without any upgradation.

1 2 3 4 5

6
2.Accounts® 1* General Central | Pay band-2 | Not Not applicable.
Officer. (2012) Service, Group | Rs.9,300- applicable.
‘B,  Gazetted, | 34,800 plus

*Subject Ministerial. grade pay

to Rs.4,600/-.

variation '

dependent

on

workload.

8 9 10

Not ap'plicable.

Not applicable.

Not Applicable.

Promotion/deputation.

[(0¢ sam—it whJ MK
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11 : 12 13

promotion/deputation: Consultation with
Not applicable. - the Union Public

Officers of the Central Government, - Service
: Commission

| (a)(i) holding analogous post on regular basis in the parent cadre or necessary on each
Department; or occasion.

(i) with five years’ regular service in the grade in pay band-2 of Rs.9,300 -
34,800/- plus grade pay of Rs.4200/- or equivalent in the parent cadre or
Department; and

(b) possessing any one of the following educational qualifications and
experience :-

(I) A pass in the Subordinate Accounts Service or equivalent _
h examination conducted by any of the Organised Accounts Department of
T the Central Government; or

(1) Successfully completed training in the Cash and Accounts work in
-the Institute of Secretariat Training and Management or equivalent and
possessing experience of two years in Cash, Accounts and Budget work.

CVICINE A0 CLLLEEZVD L

Note 1: The Departmental Accountant in the pay band-2 Rs.9300-34800 plus
grade pay of Rs.4200/- with five years regular service in the grade in the
patent Office will also be considered along with outsiders and in case he or she
is selected for appointment to the post, the same shall be deemed to have
been filled by promotion.

AYVNITUOVHLX:

Note 2: The Departmental officers in the feeder category who are in the direct
line of promotion will not be eligible for consideration for appointment on
deputation and similarly, deputationists shall not be eligible for consideration
for appointment by promotion.

Note 3: The period of deputation (including short-term contract) including the
period of deputation (including short-term contract) in another ex-cadre post
held immediately preceding this appointment in the same or some other
organisation or Department of the Central Government shall ordinarily not

exceed three years.

' B)e o511 vl




7

8

9

10

A degree from a
recognised University or
Institution . with
Commerce or Accounts as
one of the subjects.

Note:  Qualification is
relaxable at the discretion
of the Staff Selection
Commission, for reascns
to be recorded in writing,
in case of candidates
otherwise well qualified.

Not applicable.

Two vears.

By direct recruitment: .

Note:. Vacancies caused by the incumbent being away
on deputation or long illness or study leave or under
other circumstances for a duration of one year or more
may be filied on deputation basis from officials of the
Central Government, -

(a)(i) holding analogous -posts-ontreqular basis in-the
parent cadre or Department; or ’

(ii) with six years’ regular service in pay band-1i of
Rs.5,200 - 20,200/- plus grade pay of Rs.2800/- or
equivalent in the parent cadre or Department; or

(i) with ten years’ regular service in pay band-1 of
Rs.5,200 - 20,200/- plus grade pay of Rs.2400/- or
equivalent in the parent cadre or Department; and

{b) having undergoh'e training in cash and accounts

work in the Institute of Secretariat Training and

Management or equivalent and possess three years
experience of cash, accounts and budget work,

or

a pass in the Subordinate Accounts Service or
equivalent examination conducted by any of the
organised Accounts
Government.

Department of the Central

S VIUNT 1O HLLAZVD L

AAVNIGHOVHLX



i1 12 13
Not applicable. Group ‘B’ Departmental | Not necessary.
: Promotion Committee (for
confirmation) consisting
of: -

[(DE So~—1i b,

1. Controller General of
\ Patents, Designs and Trade
Marks - Chairman;

2. Senior Joint Controller of
Patents, Designs or Joint
Controller of Patents and
Designs - Member;

3. Deputy Controller of
Patents and Designs or
Assistant Controller of
Patents and Designs -
Member.

[ ¥ No. 2/4/2009-1PR-1]
D. V. PRASAD, Jt. Secy.
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